IN THE CENTRAL ADMINISTRATIVE TRIAUNAL
AHMEDABAD BENCH

0O.A. No. 578 /87
EeA:=No.

DATE OF DECISION  15/12/93

Shri Ne.somarajan & OBse.

Petitioner ]

Mre.shailesh Brambhatt

‘. Versus

Advocate for the Petitioner(s)

Union of India & Orse Respondent
Mro.akil Kureshi Advocate for the Respondent(s)
CORAM :
The Hon’ble Mr. i, p.patel ¢ Vice Chairman
\ &

Member \A)

The Hon’ble Mr. K.Ramamoorthy

1. Whether Reporters of local papers may be allowed to see the Judgement ?‘z,

2. To be referred to the Reporter or not ¢ \‘,N\\
|
3. Whether their Lordships wish to see the fair copy of the Judgement '

4. Whether it needs to be circulated to other Benches of the Tribunal ?




D

1. Shri NeSomarajan, Hindu,

; aged about 35 years,

‘ Residing at I«Q.Ce. bolony,H/S
VADUNAR ( DISTRICT- JAMNAGAR)

2. Shri Bharatsingh Te.Jadeja,

| Hindug aged about 27 years,

| Residing at I.0«.Ce Colony,H/7,
| | VADINAR ( DISTRICT- JAMNAGAR )

3. Shri Balvantsingh P.Baria, Hindugl
aged about 32 years,
Residing at I.O.C.Colony,H/4,
VADINAR ( DISTRICT- JAMMAbAR )

4, Shri N.S.Pathak,Hindu,
aged about 34 years,
Residing at I.0.C. Colony,H/7,
VADINAR (DISTRICT- JAMNAGAR )

5. Shri Ukanagji Vaghela, Hindug
aged about 35 years
Residing at I.0.S5.Colony, A/7,
VADINAR ( DISTRICT= JAMNABAR)

6. Shri K.Natarajan,Hindu,
aged 33 vyears,
Residing at I.0.3. Colony,H/2,
VADINAR (DISTRICT - JAMNAGAR)

7. Shri Shantilal Jethalal Nakum,
Hindu, aged about 28 years,
Residing at I.0«.S.Colony,H/3,
VADINAR ( DISTRICT- JAMNAGAR) $ APPLICANTS

Advocate $ Mre.Shailesh Brahmbhatt

VERSUS

_ 1. Union of India, through

N The Director General,
Coast Guard Head Wuarter,
NEW DELHI

2. The Commanding Ofticer,

Coast Guard Station,
VADINAR ( DISTRICT- JAMNAGAR ) s RESPONDENTS

" Advocate ¢ Mr.,Akil Kureshi

X”\ ORAL ORDER
IN
Ooﬂo 57 8/87
ated $15,12,93
Per ¢ Hon'tle Shri N.B.Patel, Vice Chairman

Mr.Kureshi produces copy of a letter dated 30e11.93

addressed by Deputy Lommanddnt, CGS Vadinar, to him
aa L

( o

Mr. Kuresbl)Jotgtlnm thu‘L§@50ccora ed approval

-
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for regularisation of the appointment of all the
applicants except the applicant Noe3 MreB.Pe.Baria

who had been dismissed with eifect from July 6, 1989
on disciplinzry groundse. Copy of the letter may be
taken on recorde In view of this, Mr.Brambhatt seeks
permission to withdraw the Oe.A. with liberty to move

a fresh apolication or applications,if any of the
applicants isjﬁf are aggrieved by the date from which
they are regularised. Permission g ranted with liberty
as prayed fore Oeae stands disposed of as withdrawn.

/

No order as to costse

\ =T

(KeRamamoorthy) (N.B.Patel)
Member (&) Vice Chairman
a.a.b.



